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Record of Proceedings

At the outset, the learned counsel for the Respondent, NTPC, submitted that
during the pendency of the Petition, the Commission, vide order dated 5.10.2025 in
Suo Motu Petition No. 9/SM/2024, has put in place certain interim measures in light of
critical grid security issues. However, despite these measures, many of NTPC'’s
thermal stations are still receiving schedules below the minimum turn-down levels and
are not receiving the required support from SCUC/SCED. The learned counsel further
submitted that the intended object behind the aforesaid order/interim measures has
not been achieved, and in view of the ensuing summer season, the Commission may
consider passing the interim directions as proposed/prayed for by the Petitioner/GCIL.

2. Learned counsel for the Respondents, TNDPDCL and Ors., submitted that the
grid security challenges highlighted by the Petitioner in this case are primarily
attributed to renewable energy generators/generations and their must-run status. The
learned counsel submitted that the reliefs sought by the Petitioner go far beyond the
mere operational directions and seek substantive amendments to the existing
Regulations, which cannot be undertaken in the present proceedings. The learned
counsel also added that some of the issues raised in this Petition are also pending
before the Hon’ble High Courts in Writ Petitions filed by the distribution licensees, and
the Respondent, in its reply, has provided the details of the pending Writ Petitions.

3. In response, the representative of the Petitioner submitted that various Writ
Petitions indicated by the Respondent, TNPDCL, pertain to the DSM legacy dues and
not to the subject matter raised herein. The representative, accordingly, requested that
the matter be reserved for order.

4, After hearing the learned counsel and representative of the parties, the
Commission permitted all the parties to file their respective written submissions/note
of arguments, if any, on or before 31.3.2026.

5. Subject to the above, the Commission reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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